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THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(8HRI KARTIK ORAON): (a) to (o)
Crossbar system is being indigenously
manufactured and hence this system is
to be continued to be used for aug-
mentation of telephone switching ca-
pacity. Because of inadequale indi-
genous production of telephone switch-
ing equipment, shortfall is to he met
through imports, part of which is to
be of Crossbar type. Orders have so
far been placed on firms in Japan for
1.3¢ lakhs lines of such eqguipment at
4 cost of Rs. 21.7 crores F.0.B. under
ustal terms and conditions based on
gleal tenders,

12 hrs.
RE, CALLING ATTENTION ETC.

(Interruptions) *

IMR. SPEAKER: Nothing shnuld go
on record without my permission. 1
will listen to you cne by one. If there
is anything, T will listen.

st AW ww (AEfeT) e

™var Twiee 8, afamm ¥ gy &
1 S

NEH HERE : WO AQ a0
gre 1 wW AG ol &1 awe
#frr o Sz ¥ gAw ¥

(Interruptions)

3IR. SPEAKER: No. No question.
Not allowed.

st A M| 2 *F

WTH ARG : WG IR
oFEAT € | O € Fauwe § )
& a7 gvar. ¥ A9
®AR AR T A 2

(sa@era)
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wew  Wgnw
‘o g ...

Not allowed. Nothing will go on re-
cord.

W I A W

(sawaT) **

(Interruptions)

MR, SPEAKER: Nothing will go on
record.

fagrs &t & aff @@ @FaAT
R o % T & e
There is no question. Nothing. Nok
allowed. I have over-ruled. This is
not the way to raise it. That is all
right. Nothing doing here. Nothing
is going on record. (Interruptions)**

st WMo gHe vIW () :
¥ OF TEAAHE HMAR ...

MR. SPEAKER: No adjournment
motion. I have disallowed it. I have
over-:uled. Nothing is going ¢n re-
cord +without my permission.

(Interruptions)**

\IR. SPEAKER: Not allowed. Over-
ruled.

Nothing is going on record without
my permission.
(Interruptions)**

MR. SPEAKER: No; not allowed.
M. Paswan. =

{Interruptions)

wWwas WEREA : WT W ¥
LN | AT A WET FAGQ WA
wAE ¥ sgEedr ¥ 1 Wi & v
¥ @ FT AIRC A A0 = I9E
w W R
(sue)

**Not recorded.
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wEAR AYAR-:  WT THHR IS
Ty 4T FoeEy 1 FW oqger o
rn3 fear € 1 (W wEE w1,
At Erw & ¥

ot T faer area (T

qeqH S WT FHE[  TEICATLEAR
#ifsrg —gfeamom a ams 7 . .

MR. SPEAKER: No. I told you this
is a State subject. The House is in
-gession there,

(Interruptions)

MR. SPEAKER: Why should you in-
terfere in it? I am dealing with it.

Y wrw fagd (awddy : =€
{2-+ft) weger Y, & woE qwrg TET
g | = g e fansy
qT JU Y qEAfaE gAhw
safee wra waT & f ag ¥ AT
r
MR. SPEAKER: There is raurder,

" whether it is Rajnitik or illegal. You
cannot take any human life,

st wew fagrdt @y @ W<
wiT ToEfaw gET Y ...

MR, SPEAKER: You cannot take
any human life. General discussion
is coming up. Murder is murder,

(Interruptions)

MR. SPEAKER: No; not allowed.

You cannot insinuate. Nothing.
(Interruptions) '

MR. SPEAKER: 1 am bound by the

rules. I cannot allow it. Not allowed.

(Interruptions)

MR. SPEAKER: No; not allowed.

SHRI INDRAJIT GUPTA (Basir-
hat): Last time you permitted me :nd

T Tre—
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you said you would ask the (.overn=
ment to :nake a statement in this
House.

MR. SPEAKER: I allowed you.

SHRI INDRAJIT GUPTA: You said
that something was going un. .

MR. SPEAKER: That is up io the
Government. 1 cannot force them.
Even now you can again raise it in the
budget discussion.

(Interruptions)
MR, SPEAKER: Not allowed,
(Interruptions)**

MR. SPEAKER: No question of ad-
journment motion. That is not some-
thing very important. Not sllowed.

(Interruptions) **

MR. SPEAKER: I have not admit-
ted il. 1 have made that clear. Not
allowed. Nothing is going on record.

(Interruptions) **

SHRI INDRAJIT GUPTA: Will you
allow a Calling Attention?

MR. SPEAKER: You can speak on
it on the General Budget,

SHR1 GEORGE FERNANDES (Mu-
zaffarpur): I do not think the Banga-
lore matter could be g subject for the
general budget.

MR. SPEAKER: You can give a
Calling Attention Motion. I allowed
it once. We can see if once sgain It
can be allowed, and we can discuss it
once again,

SHRI INDRAJIT GUPTA: After
that one month has passed.

MR. SPEAKER: Time will pass on.
Time is bound to pass. I cannot do
anything. You can again try.

SHRI INDRAJIT GUPTA: Did I
understand you to say it is not an im-
portant matter?

MR. SPEAKER: I did not say so.
That is why I allowed it. I allowed it
twice.

**Not recorded.
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SHRI INDRAJIT GUPTA: No,
ance.

MR. - SPEAKER: T allowed it js a
Calling Attention.

SHRI INDRAJIT GUPTA: After
that they tried to break the strike.

MR. SPEAKER: I once allowed
a Calling Attention and egain a state-
ment by you.

(Interruptions)

MR. SPEAKER: Not allowed. No-
thing is going on record,
(Interruptions)**

MR. SPEAKER: Nothing is going
on record without my permission. I
am nnt allowing it.

(Interruptions) **

Ay WG AT A I

gtaa

fr]

SHRI GEORGE FERNANDES: 1
have always listened to you.
(Interruptions) **
Heqey WEYRA : I FT B T

¥ Fpreem, ox fow qw F uerd
L

SHI.T GEORGE FERNANDES: You
sav I may give a notice under rule
877. Give me a Calling Attention.

MR. SPEAKER: I have already
given a Calling Attention.

SHRI GEORGE FERNANDES: The
matter is far too serious...(Interrup-
tions).

MK, SPEAKER: I have not allow-
ed Mr. George Fernandes. Nothing
is going on reccord without my per-
mission,

(Interruptions)

MR. SPEAKER: Not allowed.
(Interruptiong) **
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MR. SPEAKER: There are certain
ways to run the House.
(Interruptions) **

WETR WEYea :

I am not carrying any brief for any-
body. (Interruptions)

MR. SPEAKER: Under the rules
you can come and 1 can allow, But
not jike this. It cannot be discussed
like this.

Nothing is going on record.
(Interruptions) **

SHR] INDRAJIT GUPTA: In what
way should we raise ijt?

MEK. SPEAKER: There are rules.
Here is the Ruleg Book.

SHRI INDRAJIT GUPTA: You
have not been kind enough to give
me wermission.. .

MR. SPEAKER: My God. If T have
not given permission, nobody will
give vou permission. On which mat-
ter have I not given permission?

SHRT! INDRAJIT GUPTA: The
Bangalore strike,
MR. SPEAKER: If 1 state the facts,
I allowed a Call Attention motion on
this. I allowed you under that, But
this is a continuous matter, I cannot
allow it daily in the House. You can-
not monopolise it...
(Interruptions)
MR. SPEAKER: When [ am on my
legs you sit down.
(Interruptions)

MR. SPEAKER: T am doing what

I think proper and I am guided by

the rules, not by Mr. Niren Ghosh_
(Interruptions).

SHRI GEORGE FERNANDES: Sir,
I agree that we have had discussion
on this. But this i a serious matter. ..

TETRX ARTT : WT 2 ¥, ar
IWT |

**Not recorded.
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st wo  wniwig : ag wfr
W va § T A A o
MR. SPEAKER: I cannot promise
anything. 1 will look into it.

st W GAfte c § i T

T W E | AT FY A AT G, aW
#ifsrg |
PROF. MADHU DANDAVATE

(Rajapur): Allow some motion on
that.

WS W . § w7 grEaeEs
P &

I have not said I have rejected it.

SHRI RAVINDRA VARMA (Bom-
bay North): Sir, it is an explosive
development, ..

MR. SPEAKER: I know it, 1 can
gauge things properly.

SHR] GEORGE FERNANDES: M:.
Stephen, you will have no constitu-
. ency because you cannot contest in

Kerala. Delh; rejected you, Karnataka
elected you...(Interruptions). You
have no constituency, Mr. Stephen.

(Interruptions).

MR. SPEAKER: You have got
Call Attention for today, you have got
another for tomorrow. You have got
everything important,

(Interruptions) *»

MR. SPEAKER: Without my per-
mission it shall not go on record—
what he is gaying.

: (Interruptions)

PROF. K. XK. TEWARY (Buxar) :
:’:: have had your say. Please sit
n.

., Mr. Speaker, Sir, T have been re.
m:;i’]y giving Calling Attention
%es on Vaidyalingam Committee
..°._,Y°“ know that the son of a

PHALGUNA 18, 1802 (SAKA)
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former Prime Minigter and the wife
of a former Prime Minister,..

MR. SPEAKER: In the Business
Advisory Committee we wil] discuss,
(Interruptions) **

MR. SPEAEKER: Nothing is going
on record.
(Interruptions)**

MR. SPEAKER: I have not allow-
ed you. What are you doing?
(Interruptions).

SHR] ARIF MOHAMMAD KHAN
(Kanpur): There are limits {9 igno-
rance.

Mr. Fernandes does not know that
this ha: been brought out...

MR, SPEAKER: Please sit down.
(Interruptions).

SHRI ARIF MOHAMMAD KHAN:
Mr. Fernandes does not know this is
brough? out by...

MR. SPEAKER: No, no. Nothing.
(Interruptions).

SHRI ARIF MOHAMMAD KHAN:
I will give notice of a privilege mo-
tion, he is trving to mislead the
House.

MR. SPEAKER: Let the motion
come, Nothing is going on record.
(Interruptions) **

MR. SPEAKER: Nothing is going
on record without my permission,
(Interruptions) **

MR. SPEAKER: Please sit down,
(Interruptions) **

PROF. MADHU DANAVATE: Mr.
Speaker, Sir, the Budget discussion
hag yet to begin ang the Finance
Minister has yet to announce any
change in the levies. But the nfor-
mation and Broadecasting Minister...

MR, SPEAKER: I have got it. T
am ascertaining the facts, and then [
will let you know. .

(Interruptions)

** Not recorded,
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PROF. MADHU DANDAVATE:
Any way, let me tell you and tell
this House also what it is. The In-
formation and Broadcasting Minister
hag made g5 statement about the
newsprint levy outside the House.

MR. SPEAKER: No, Well I have
already taken notice of it.
(Interruptions).

SHRI GEORGE FERNANDES: You
talk>d about Ordinance, Did they

listen to you? Dig they care for your
views?

MR, SPEAKER: I have to ask
for the facts. I have to go by facts.
(Interruptions). 1 will give my rul-
ing later on.

PROF. MADHU DANDAVATE:
After the Budget discussion started?

MR. SPEAKER: No, tomorrow we
will do it.

PROF. MADHU DANDAVATE:
So you have kept my privilege mo-
tion pending?

MR, SPEAKER: I am asking for
certain facts.

PROF. MADHU DANDAVATE:
That means it is pending.

MR. SPEAKER: It is under consi-
deration. I have not rejecteq it.

sft srzw fagrdt arovdu ;7€ & &7
RS WEET, @ AN ¥ T&ET H 99
A N W frar gEd wTER
] ge fFad ..

MR. SPEAKER: That is why 1 am
trying to find out.

ot wea fg gy 3g 1@
frar 3 1 g o= W wageAt WA
R @7 T a@IEAD
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MR. SPEAKER: That j; why [ am
asking for comments from the Rail-
Way Minister.

W WA AG TE IqEr giar at
# AARAT | FIAIN TEFAT. .

ot ey fagrdt armat :  qy AY
1 w1 dfwg .. (emEWIR ) o

1 uw faww diggwm wawm

weed, a3 Rfgg .. (sAHm )

wEw Agg ¢ w9 w1 W
wars fmar & 1 W & q® A
TART |

WY FATFZFE 7

it w faoe wwmaw 0 wgE
377 oS fRar §
(sausta)

MR, SPEAKER: Mr, Paswan, please
sit down; I have not allowed. No-
thing is going on record.

SHRI RAM VILAS PASWAN: **
(Interruptions) *

MR. SPEAKER: If you say any-
thing more, I will expunge it. 1 have
already allowed you. Why do you
want to take the time of the House?
I will get angry.

(Interruptiong)*+*

IMR. SPEAKER: Nothing jg going
on record.

SHRI E, BALANANDAN:**
MR. SPEAKER: No; not allowed.

** Not pecorded,
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DR. SUBRAMANIAM SWAMY
(Bombay North East): Under Direc-
tion 2, we have the House business
arranged every day. During the last
week, we have been consistently
assured of a discussion on Bearer
Bonds. I find, it has been 1laken.
There must be some explanation for
it.

MR, SPEAKER: That will come
in the Businesg Advisory Committee,

DR. SUBRAMANIAM SWAMY:
. Maybe, Bearer Bonds are being given
up. I do not know.

MR. SPEAKER: Please git down;
don’t worry. They wil] come,

SHRI/ T. R. SHAMANNA (Banga-
lore South): I came yesterday night
from Bangalore. The situation in
Bangalore i very critical. If steps
are not immeédiately taken, I am quite
sure the worst situation will arise in
Bangalore. There is the communal
stance; the stance of different langu-
ages... (Interruptions)

HETET WEIZT : T4 7 FLIEI T, |

-

’ We will discuss it. Shri S. B.
‘Chavan.

SHRI JANARDHANA POOJARY:
(Mangalore): The Minister should
make a statement, We have already
taken up a Calling Attention. They
want to create chaos in the State
Government. (Interruptions)

That is why I am submitting......
(Interruptions)

1t is a creation... (Interruptions)

MR. SPEAKER: Not allowed.

} , SHRI DEVI LAL. **
- (Intrruptions)**

MR. SPEAKER: Nothing is going
on recorq without my permission.

\ **Not recorded,
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PAPERS LAID ON THE TABLE

SUPPRE3SSION OF IMMORAL TRAFFIC IN
WOMEN AND GIRLs
(DELH;) Ampr, RULEs, 1880 WITH
STATEMENT FOR DELAY REASQONg FOR
NOT LAYING IN TIME ANNUAL REPORTS
ETC. OF REGIONAL  ENGINELRING
CoLLEcEs FOR 1979-80 AND ANTIQUTIES
AND ART TREASURES (Ampr.) RuLEs,
1981. -

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE (SHRI S.
B, CHAVAN): 1 beg to lay on the
Table: —

(1) A copy of the Suppression of
Immoral Traffic in Women and Girls
(Delhi) (Amendment) Rules, 1980
(Hindi and English versions) publish-
ed in Notification No. F. 42 (SIT) /79-
DSW-ICW in Delhi Gazette dated the
4th November, 1980 under sub-sec-
tion (4) of Section 28 of the Sup-
pression of Immoral Traffic in Women
and Girls Act, 1956.

(2) A statement (Hindi and Eng-
lish versions) showing reasons for
delay in laying the above Notifica-
tion [Placed in Library See No. LT-
2023/81.)

(3) A statement (Hindi and English
versions) explaining reasons for not
laying the Annual Reports and Audit-
rd Accounts of the Regional Engin-
~ering Colleges for the year 1979-80
within the stipulated period of nine
monthg after the close of the Accoun-
ing Year, [Placed -in Library See. No.
LT-2024/81.]

(4) A copy of the Antiquities and
Art Treasures (Amendment) Rules,
1981 (Hindi and English versions)
published in Notification No. GSR &R
(E), in Gazette of India dated the
10th February, 1981 under sub-seet-
ion (3) of section 31 of the Antiqui-
ties and Art Treasures Act, 1972.
[Placed in Library. See No. LT-2025/
81.]



